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central AfDMINI strati VE TRI3UM AL P RIN CIP aL BENCH

D. A.No.1 444/95

Nbuj Oslhii this the ^ day of Soptemberfl 999^

HON 'BL E n R. 3. R, AOIGE, VICE CHaI W aN ( a) .•

HON *BLE MR,J<UL0IP SINGH ,MEFiBER(3)

Shri 3ai N a rain,
s/o Siri Ganeshi Lai,
iVo E-8 3, >)oti Bagh-I,
N BU Oelhie • • • •» Appli cant»i

(By Adwaoate: Shri K..B,.SrRajan)«

\fer3us

.  1. Lhion of In dia
through
Sacratary,
Ministry of Home Affairs,
No rth Bio d<,
N eu Dal hi •

2.. The Director (Adnn),
Ministry of Horn a Affairs,
North 31oci<,
Neu Oalhi,. ......Respondents,

(By AdUDcatss shri Uljay Pandit a )

0 RDER

JIR. s. R, A QIGE. VICE CH Al m AN ( oK

Applicant impugns respondents' orders dated

10,1.94 and dated 16.8,94 (Apnexure-A Chlly) and seeks

reinstatement uith back u/ages.'

- • - Applicant was removed from seruice for

hauidg filed.a false certificate to the effect that

he had passed 8th CLass, vide o rder dated 10,8,^,

Against that order applicant filed OA No»272 6/96

which was disposed of by order dated 26,2, 92. By that

order, the impugned order dated 1G,8.9D was quashed and

applicant uas ordered to be reinstated with liberty

given to applicant to proceed against applicant in the

disciplinary proceeding from the stage of issue of the
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chargeshaet after holding an enquiry in acoDrdance

with CCS(CCa) Rules*-

3, Adnittedly applicant was reinstated » Chargesheet

uas issued to him on 3«8,92 that he had submitted a

forged certificate of his educational qualification

(Flag C of Siglish Translation taken on record) and

the Ehquiry Officer submitted his findings on 6,7,93j

in which ha held that applicant had obtained seryice

as Peon by giving forged educational certificate and

the allegations therefo re were proved* ft copy of the

Inquiry Officer's findings were furnished to applicant

on 18,8,93 (Flag D of Ehglish Translation) for

rqD ressntation, if any* Accepting the Inquiry Officer's

findings the QLsciplinsry Authority imposed the penalty

of removal from service vide impugned order dated

10,1,94 which was upheld in appeal vide impugned order

dated 1 6,8, 94,

4, Applicant has himself in his petition dated

26,5, 90 (Annexure-^p) adnitted that he had not studied

Lptil 8th dass^but in his attestation fo mi while

applying for the post of peon, and filled by him in

his own handj he claims to have studied 143til 8th Class,

In the biodata form also he claims to be 8th Class pas

The District Education Inspectoral Ghaziabad in his letter

dated 20,12,,91 (Annexure-^A a) in regard to the T.C, filed

by applicant which was sent to him for verification has

categorically stated that the T, C, was a forged and

bogus one* Applicant during the course of the 0, E«

also failed to furnish materials to the satisfaction

of the E»0, that ha had passed 8th Cl ass^[submi tted only

7th dasspass certificate*
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5«' Under the circumstance the E»0*s findings

that appli cant had. submit ted a forged certificate

in reject of his educational qualifications and

based Upon that the impugned order of applicant's

removal from service cannot be said to be illegal

or arbitrary.

The Oa is therefore diOTissede No oosts*'

( KULOIP SINGH ) ( 5.R.^A0IGE0
'  P1EI1BER(3), yiCE CHAimAN(A)..
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